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CENTRAL 	ADMINISTRATIVE TRIBUNAL 
GULdAFIATI BENCH: 

OA ND.4L9Z 

	

••••. ..s.s..s..s..•e. ... •.• 	.... •.........I.......I.•....... Applicant(S) 

qve 	3 (f 4 	 6C 	6 IL-C, 	
Raepondant(S) 

Aocate for the Applicant(s) 

fj 	4• 	
.........' Advocate for the Respondant(S) 

Office Note 	 Date 	 C.urt Orders 

7-11-97 	This case has been filed by several 

I 
	

anployees for common cause of action 

' 	j 	i3tO3 15 

1'6rn and WltkI:Ii time 
C. F. ofR. 53 11- 

der-osiei vcdø 
IPO,BD No 2 	Zçt I 
t)ated  

in a single application. Permission to 
join in this application is granted 
under the provision of Rule 4(5)(a) 
of the Central Administrative Tribunal 

(Procedure) Rules 1987. 
Heard Mr.A.Ained, teamed gounsel 

for the applicants and Mr.S.Ali, 
Sr.C.G.S.C. Application is admitted. 

Issue notice on the respondents. 

Written statnent within one month. 

Ljst it on. 5-1297. 

	

//.//i9 	. 	I 

1,4_2L cv,' 

•c'- 	' 

&77 77- 

M. 

Heard Mr.h.Ahmed and Mr.S.*li on 

the interim relief prayer. Issue notice 
to show cause as to why the prayer for - 

interim reijef shall not be granted. 

Notice is returnable within one month. 

Meanwhile the authorities shall not. 

make any recovery of Special(Duty) 
Allowance from the applicants and stay 

the operation of Annexure 3, 

I 	 Vice-'CbaS.rraan 

I 

3 weeks further time allowed for 

filing the written statement on the 

prayer of Mr S.Ali,learned Sr.C.O.S.0 

List on 9.1.98 for further order. 

Vice_Chairman 
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6.3.98 
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nkm *t3  
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No written statement has been 

filed. For the ends of justice I 

grant another two weeks time for 

filing of written - statement as a 

last chance. List it on 27.3.98. _. •1 

Vice-Chairman 

3.4.98 

_vo 11
~ 

OvLL g;LM 

p .  

Mr S. Au, 

indisposed and m 

adjournment. The 

other side has no 

24.4.98. 

learned Sr. C.G.S.C., is 

ntion has been made •for 
p 

learned counsel for the 

objection. List it on 

Vice-Chairman 

• 	

• 	 nkm 

24.4.98 
Y)—(bl 	fl*\3t 

nkm 

Mr S. Au, learned Sr. C.G.S.C. prays 

for two weeks time to receive instruction. 

Prayer allowed. Mr A. Ahmed, learned counsel for 

the applicant has no objection. List it on 

8.5.98. 

C_\  
Vice-Chairman 

=L_ 	 - 	 ____ 
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8-5-98 	 further 2 weeks time is granted 

on the prayer of Mr.SAli, learned 

Sr.C.G.S.C. 

List it on 22-5-98 for written 

statemente 

	

• in 	 Vice-Chairman 
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- 	22.5.93 	Written statement has not yet 

p ofl1- been tiled. The learned counsel for the 

parties agree that this is a covered 

case. Let the case be listed for hearing 

rk 	 on 5.6.98. Neanwhie the respondents may 

tile written statement. 

	

• 	 Vice-Chairman 

nkm 

	

) 	 5 ..98 	On the prayer of the counsel for 

& 11 	the parties the case is adjourned till 

)7 	 4... 	26.6.98. 

	

• 	 V.iceMChairmari 

• 	 •%_ ,• 

	

26.6.98 	 Heard the learned counsel for 

the parties. Hearing concluded. 
T 

Judgment delivered in open court, 

kept 	in 	separate 	sheets. 	The 

"Z 	 application is disposed of. No 

order as to costs. 
/ 

Vice-Chairman 
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